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- Central Adminisiraltive Trihunal
Principal Bench: XNew Delhi
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New Delhi, this

T 13

. , . L . . -
Hon'hle Dr. Jose P. Verghese, Vice-Chairmanild)

g 5
Horn’hle Shri S.P. Biswas, Menmber (A}

Mam Chand s/0 Sh. Budham,
r/o K-5, Market Shakurput,
Delhi. .. Applicant

(Ry Advscate: Shri S.K.Gupta)

Govt, of ®.C.T., threudh
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arpapdant Genernl |

... Respondents

o

ORDER (ORAL)

o

Dr. Jose P. Verghese, Vice-Chairman (J) -

This 0A has bheen filed on bhehalf of &
petiticner, working in Home Guards, and whose services have
been Ghreatened to he terminated by an order dated 9.7.1997

stating that the petitioners are given notice for

D

rmination for the purpoze of preserving the veluntary
character cf the organisation. The operation of the said
order was staved by an interim ovder, by this court, in

gimilear mntters were

,
=
D
2
o
=
0
s
p®
3
o
-
.
w
-
o

.
—
—
-
w
-
et
an
et
T
9]
o]
=
oo
=
[4M
[@
[
T
[N
=4
fab)
o+
.
D
=3
]

regerved for pronounncemnen
indgenent has already besen given on 12,12.16¢

1753/97 ete.  in the matter of 1.8, Tomar & Ors. vs. LUOI
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In view of the fin
it is clarified that the reliefs given to the npefitlioners

iherein shall also be applicable %o Lhe petliloners in this
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applicable.
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Lo detain the same fur

¢ already been served cn th

respondents have filed iheir

atter is covered, we do nol intend

ther on Board and dispose of this

czee, applyving ratio and directions in the ahove sgid crow

With this,
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